889 Narmada Project

issue (C.A.)

Minister and the team that came from
Madhya Pradesh to represent that State.
The hon. Minister when he was Chairman
of the Central Water and Power Commission
had made certain proposals to put up a
large dam in Gujarat on the Narmada river.
To that proposal the Government of
Madhya Pradesh had registered its protest.
Now the whole controversy is that Dr. Rao
still clinges to that theory of putting up a
large dam in Gujarat and that is the reason
why Madhya Pradesh is opposing.

Secondly, Dr. Rao unnecessarilv dragged
in the change of leadership in Madhya
Pradesh to the picture. It is that which
has created a great controversy, which has
injected a new element into this inter-State
water dispute. So far, in Maharashtra,
Mysore and Andhra Pradesh, in all these
three States, unfortunately, there are Cong-
ress governments, whereas here, in the
Narmada dispute, the controversy is bet-
ween a Congress Government in one State
and a non-Congress Government in other
Estate. Over and above that, there is Dr.
Rao who represents the Central Govern-
ment which is also a Congress Government.

Now, Sir, Maharashtra has served
notice on the Government of Andhra
Pradesh. Mysore is in the process of serv-
ing a notice on the Central Government.
Now the Chief Minister of Madhya Pradesh
has expressed in no uncertain terms that he
does mot have any confidence in Dr. Rao.
In view of these facts, I would like to pose
a question to Dr. Rao himself. Would
he be any effective in bringing about a cer-
tain rapprochement between the parties as
long as he continues to be the Minister in
charge of Irrigation and Power ?

DR. K. L. RAO : The various state-
ments made by the hon. Member are
entirely incorrect. T never suggested a high
dam when I was connected with the CWPC.
I know the proposal for a high dam came
after 1963 when 1 was Minister. If the
hon. Member had cared to know the facts
he could have avoided wasting the time of
the House. In 1963 the agreement arrived
at between Madhya Pradesh and Gujarat
was for a dam of 425. There was no
question of 465. The rest of the thing has
been completely his imagination. Of course,
the hon. Member has been dreaming a good
lot of things . So the question of a high
dam has pot ariscn and the proposals arg
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going on changing from time to time. The
question of a high dam has come up only
recently.

With regard to the question of ome
statement being given by the officials of
the Ceantral Government and another state-
ment being given by the officials of the
State Government, npaturally I have to
depend on whar the oflicials of the Central
Government say. [ was not present here
in Delhi on the 11th of this month, on the
day the talks broke down. The Chiel
Minister of Madhya Pradesh has said that
I was here and I was directing the engi-
neers to break up and all that. [ do not
know what exactly it is, whether I can call
it a lie or a fad. The officars of the Central
Government are experienced people. They deal
with international discussions, discussions
with various countries like Nepal, Pakistan
and others. They are very highly experienced
people. They have a large amount of
patience. NMaturally | must believe what
they say and I have given the facts in the
statement. What the Chief Minister of
Madhya Pradesh has stated is entirely his
own. | cannot say anything on that. If
he wants to indulge in something of the
kind of language that he has done; let him
do that. [ cannot deny him that privilage.

12.19 brs

Re. MOTIONS FOR ADJOURN-
MENT AND CALLING ATTEN-
TION NOTICES

st wewt fagry At (Fewye) ¢
weg wged, § wrod faar a1 W) A
AT ¥ A Y G T A e
I TR & A1 T ZATL TR &= I
fraFA srogae §) 39 I H
A 7 g9T ¥, 99 ¥ AFAT W owHE
AT~ (FEAE). A wEE, ag
¥ET AW & o ww oh A Rl
(=raeT=)..,

MR. SPEAKER : Order, order. Hon.
Members are only helping to create dis-
order. They are not helping me at all.

Allow him’ one or two minutes. He came
t0 me and sought my permission. It is noy
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as though he is just getting up and shout-
ing. Of course his point of view was
different from my point of view, byt we
thought we could express our difference of
opinion here. Let him have his say. Hon.
Members cannot insist that gverybody
should agree with their views.

ot ww fagrd ot - W ¥ W
¥ i &, v wdey, guc wew ¥ of
iwrT Mg gi R fag 7 &
ahr farimT € Wit woX qg 97 w=f
sk fag M w1 @ 1 AR
W W ¥ WS oy @ e afi 3

WEIH WEIEY, W WEA ¥ @& 96T
i ¥ 25 wad Wt wreafy wT Qe
wifya fear aar o1, 59 WG gE W
wEveg ¥ wyr ar 5 faa wav wv oy
&1 ST, wife g9 I Ry ¥ @
¥ oex FfT o ST gur dw
ared & | g fumas = ¥ A el
wr, wgafr & frw o wwR
fremoagm & ¥ oox sgEl @
gen @t frad & fag Jac & uix =
& far F7 Wg AP ¥ | W wafE 26
FeE Ft faam @ W TEF A g o,
2 feT A AT T FY A Ay W wrw-
oA gEA araT AE °v |

affm favm & O 5@ ¥y
@R A WX @A ¥ AU gEea
SOTRT A QT A | g q§ g@
Ft arr g & 5w sgw fwnw e
¥ 99 GAT K 9T ) Fww @ F AA\
slewR T ¥ a7 wwifa fen
ST wifgd a1 ¥feT FiEE § TN @&
¢ fog® &7 ¥ A P ofaw &, SR
o AT T F TFR A F e
qa= TEY fFar | wE R SR ¥ 9w
wgwa 4t & St vy freww @ F o
g wif g, e 7Y @ awar fe fwdt
Breabagmman g e gy
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W W oy e W SR 0
7t AgRn guTeRw dfawm W s
e am st ¥ § o vy u
e i a Ol

7 &% ¢ f& o W ot o -
ofe Y SEAEWT  WHA, IW X ;EA
*t wuif w07 & W frdar afer wy
or frafrr wf g7ft | a8 wwm age
TEEgy &, BW W 9 goe # far
wom =gk § 1w ¥ fadew & e
o7 ZHTY 80T NET B 3w FE WY
e O W AW 9T W T
g =rfed

SHRI S. M. BANERJEE
Sir, my adjournment motion... ...

(Kanpur) :

MR. SPEAKER : | have received a
number of adjournment motions, not one,
1 do not want to mention all of them be-
cause so many of them have been given on
this issue. 1 did discuss this subject with
Shri Vajpayee and others and [ tried to
convince him ; naturally, I wanted to be
convinced also, il it was possible, it was
bothways.

1 did state some time ago that during
the discussion of the Demands it is not
proper to have an adjournment motion for
the simple reason that you can censure the
government in another way by not passing
the Demands. 1 think I said this some ten
days ago. Added to that, if you want to
discuss any irregularity committed by the
Home Minpister, or somebody, as Shri
Vajpayee has himself mentioned here, the
Proclamation has to come before the House.
The Proclamation cannot become effective
until the House takes notec of it, passes
it and approves of it. This House
bas a right to disapprove of it also
and say that what the President has done
on the recommendation of the Government
is wrong. Therefore, that is also a censure,
1 mentioned all these things to Shri
Vajpayee. Peshaps I could mot earry him,
or the other friends who gave notice of
adjournment motions, with me. Now, if
we begin a discussion on this, naturally
the discupsion on the Demands will be
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postponed. 1 am not interested in the
question which government bas gone,

whether it is a Congress or non-Congress
government,

SHRI H. N, MUKERIJEE (Calcutta
North East) : Sir, if you can bear with
me for some time, this is an extraordi-
parily serious matter. We would not have
normally thought of an adjournment
motion, but we did it in spite of the fuct
that we knew that the proclamation resolu-
tion would be discussed. We know also
that in the course of the Demaads for
Grants we can vote down aad censure this
Government. But the point is, in regard
to the Demands for Grants discussion we
are pinned down, very naturally, to the
particular Ministry concerned. Here is
something which appertzins o the entire
government and particularly in view of the
Speakers, Conference which you, Sir,
presided over the other day, which formulat-
ed certain principles of conduct which have
been hailed all over the country, which
had been completely given the go by
this Government by the act which they
now propose, it raises a new question
which goes to the very root of parlia-
meatary functioning, and that is why we
request you to allow a discussion, and evea
though a little time it ight be difficult to
procure | am sure you could easily do it.

SHRI HEM BARUA (Mangaldai) :
Sir, 1 wrote to you this morning about the
serious situation that has arisem in Gauhati
as a result of (Interruptions)

MR. SPEAKER: | thought he was
saying something about UP.
SHRI HEM HARUA: About UP we

made our position quite clear. We call
this an arbitrary decision. Besides that,
1 have written to you this morning about
the serious situation arising in Gaubati due
to some army men beating two journalists.
1 have received scores of telegrames on
that account. Therefore, I want this
matter to be discussed in the House. At
foast, let the Defence Minister make a
sttement. There is 2 lot of tension in
Mseam, which is a border Stare, because of
this incident. The relatiomship between
the army and the civiiam population
there was vory cordisl.amd by the activities
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of a handful of army men thé fiar
name of the [ndian. army must pot be
allowed to be tarnished. Therefore, I
want something to be done.

MR. SPEAKER: [ have received about
a dozem adjournment motions on various
subiects and yesterday I received 126 Call-
ing Atteation Notices; [ counted them
yesterday. If the hon. Members want all
of them to be taken up ia the House, I
wonder whether any other bussiness could
be taken up in the House.

SHRI HEM BARUA: Sir, [ werte
to you oa this important matter.

MR. SPEAKER: [ know it is important.
But, then 1 have receevied half a dozen ad-
journment motions and 126 calling atteation
notices, some of them about strikes, bus
accidents and so on, all types of things.
If hon. Members would like to take up
all of them here, I do not think we will
get lime to pass even one Demand.

SHRI HEM BARUA: That shows how
active and alert Members are.

MR. SPEAKER : | am very glad about
it. I want members to be very active
apd attentive. | did discuss this issue
about UP with hon. Mambers. Naturally
the opposion is excited because the United
Front Governmeat goes. Therefore, we
agreed (o disagree, after discussioas. But
1 thought that he should at least be allowed
to raise it here. That is why I permirtted
him to raise it.

SHRI S. M. BANERJEE (Kanpur) :
What is your specific objection to this ?

SHRI P. K. DEO (Kalahandi) : While
discussing the various Demands we get an
opportunity very ofren to cemsure the
governthent. But this is a very unexpected
developmient. ‘We never amticipated that
such a situation will arise there. Secomdly,
this is a matter of urgent public impor-
tance which has been agitating the minds
of everytody. The 3¥D Government
continued to function there; it did not
lose the majority in the House. Because
of some internal quarrel, they waoted to
change the leadership. Takimg advantage
of that sitwation, the Central Govétnment
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have intervened and exercised their extraor-
dinary powers to dissolve the Assembly.
Under these circumstances, 1 feel that
there could not be a more appropriate
occasion to censure the government by an
adjournment motion than this. So, this
should be allowed. We may sit longer hours
to make up the time.

MR. SPEAKER: As [ have said earlier,
I have discussed the matter and taken a
dicision =arlier. Not that I am taking a
decision now. 1 have discussed it with
Shri Vajpayee in my chamber and I have
taken a decision, after looking in the rules
and all that. A specific proclamation
about UP is coming before the House.

SHRI S. M. BANERJEE: We want to
censure the governmeat now.

MR. SPEAKER: 1 do not think a delay
of a few days is going to be very dangerous
any way. The Proclamtion will be placed
before the uouse in in few minutes and 1
am sure the Home Minister will agree to an
early discussion of that. The BAC will
consider the matter and allot time in a day
or two.

SHRI ATAL BIHARI VAJPAYEE:
Why not we have the discussion tomorrow ?

MR. SPEAKER: I will fix up the time.
This will be considered in the BAC and
the Home Minister will also be consulted.

If it is necessary, we shall have it to-
morrow.

SHRI S. M. BANERJEE : Why should
you consult the Home Minister ? He has
done his job.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : With regard to the
Proclamation, it is the privilege of the
Opposition to be consulted to fix the time.

MR. SPEAKER : That is all right.
Anyway, 1am glad that my hon. friend,
Shri Deo, is also supporting that there
should be an adjournment motion. But I
read in the press that his party has dis-
sociated itself ... ... (Interruption). But I am
pot interested in it. Government will say
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that that is the reason for the Proclamation,
that is, because they also decided not to
support them.

12.31 hrs.
PAPERS LAID ON THE TABLE

Performance Budgets of Selected Organl-
satiopns—1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAl: I beg to
lay on the Table, in pursuance of an
assurance given on the 14th December,
1967, in answer to Unstarred Question No.
4398, a copy of the ‘Performance Budgets
of Selected Organisations—-1968-69" (Hindi
and English versions). [Placed in Library. See
No. LT-869, 68]

Bharat Heavy Electricals an | Triveni
Structurals—Government Reviews and
Annual Reports

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : Sir, on behalf of
Shri Fakhruddin Ali Ahmed,

I beg to lay on the Table : —

(I) (i) Review by the Government on
the working of the Bharat
Heavy Electricals Limited, New
Delhi, for the year 1966-67,
under sub-section (1) of section
619 A of the Companies Act,
1956.

(iiy A copy of the Annual Report
of the Bharat Heavy Electricals
Limited, New Delhi, for the
year 1966-67 along with the
Audited Accounts and the com-
ments of the Comptroller and

Auditor General  thereon.
[Placed in Library See No. LT-
870/68).

(2) (i) Review by the Government on
the working of the Triveni
Structurals Limited, New Delhi
for the year 1966-67, under sub-
section (1) of section 6194 of
the Companics Act, 1956.



